mﬁw Government of Maharashtra
Urban Development Department,
4th Floor, Madam Kama Road, Hutatma Rajguru Chowk,
Mumbai-400 032.

Email ID : vidya.hampayya@nic.in Phone No.022-22820969/9870247024
No: Aumapa 2022/C.R.210/Ud-24 Date :o09th March, 2023
To,

The Registrar,

Hon’ble National Green Tribunal,
Western Zone Bench, Pune

Subject — Original Application No.29/2020 (WZ)
Suraj Pradip Ajmera
Versus
Aurangabad Municipal Corporation.
Reference — 1) Urban Development Department Letter Dated 07 February,2023
2)Hon’ble National Green Tribunal’s order
Dated 8th February,2023

Respected Sir,

With reference to the subject mentioned above, the Interim Action Plan was
placed before the Tribunal vide letter dated o7% February, 2023. However, Hon’ble
Tribunal has directed vide order dated 8t February,2023 to submit clear time-bound
action plan in tabular chart to the Tribunal.

Accordingly based on the reports received from Collector, Aurangabad, and
Commissioner,Chhatrapati Sambhajinagar, Municipal Corporation Dated 27th
February,2023 also from Chief Engineer, Maharashtra Industrial Development
Corporation Dated ogrd March,2023, the Clear Time-Bound Action Plan in tabular
chart has been finalized.

Hence, submitted this Clear Time-Bound Action Plan in tabular chart with
relevant Annexure and Documents. You are requested to place this report for kind
perusal of Hon'ble Tribunal at the earliest.

Yours faithfully,

( Dr.Sopia Sethi )
Principal Secretary,(Ud-2)
Urban Development Department
Government of Maharashtra
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TIME BOUND ACTION PLAN IN TABULAR CHART

'Sr.No |  Proposed Act_ivity_ " | Action Taken/Time Schedule for | Responsible

' Proposed Activity to be completed Officer /
i , Organizati(_m |
EE The water requirement of A Feasibility cum concept note on | Collector,

the Waluj, MIDC area
per day is 20.81 MLD
whereas, the requirement
of water in the Industrial
Units at Shendra MIDC
per day is 7.23 MLD.

Out of the 1830

existing industrial units in
Waluj MIDC area, 19
Pharmaceutical,

Brewerage Units, cannot
use the treated water for

the processing,
manufacturing and
drinking purpose.
Whereas out of the 307
Industrial Units at
' Shendra ~ MIDC, 8
Pharmaceutical,
iBrcwerage and Food
Industrial Units cannot
use the treated water for
manufacturing, process
and drinking purpose.

“usage of treated sewage from | Aurangabad,
Aurangabad Municipal Corporation's'(.‘ommissiuncr.
STPs for non-potable purposes in MIDC | Chhatrapati
Industrial Area around Aurangabad™ has | Sambhajinagar
been submitted by the Executive | Municipal
Engineer, MIDC, Civil Division, | Corporation &
Aurangabad to the office of the | CEOMIDC
Collector, Aurangabad on 27" January

2023.

Accordingly  the  total  water
consumption is 21 MLD in which small,
Medium units water consumption is 7.10 |
MLD, Large units specially Engineering |

and Automobile Industries  water

consumption is 7.20 MLD and Large
units  specially  Pharmaceutical  or
Braveries Industries is 6.70 MLD.

The food processing, Pharma & |
Brewerage Units do not use recycled
water for manufacturing activities. These
units use their own recycled water for
gardening and toilet flushing. Such units
are required to be exempted from the
policy of promotion of use of treated

water for manufacturing and processing

purpose.

Considering these facts, the overall non- |

drinking water requirement for Walunj |

industrial area will be around 25% of the

F:\ufer aarg =
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Sr.No

Proposed Activity

Action Taken/Time Schedule for
Proposed Activity to be completed

Responsible
Officer /

Organization

2. | The ch\;agc Water which

is treated in
Treatment

Municipal Corporation. at
Kanchanwadi, Padegaon,

Jhalta, Saleem

Sarowar is required to be

transported
| dedicated

| pipeline network, from

STP
concerned

units.

water can be used for the

manufacturing

processing purpose
can be safely used for
the agricultural lands of
the adjacent land owners
who have consented for

| for Horticulture, through

| the underground pipeline

network.

Plants

through
underground

Plants to

industrial

wherein the

the use of treated water

Aurz-iﬁ;gabad Municipals Corporatidn has

A feasibility cum concept note on
usage of treated water dated on a7

A"

| total water consumption, Which works
out to around 5 MLD. (25% of 21 MLD)

| January 2023 is attached as “Annexure

submitted date wise time bound action
plan regarding preparation of DPR for
the installation of tertiary treatment plant
by the letter dated 27" Feb, 2023 as

follows.
Proposed Time required Remark
activity

Appointment | Upto 13" The Tender
of PMC for | March, 2023 has been
the published for
Preparation of appointment
DPR for of PMC on

installation of
Tertiary
Treatment
Plant.

Preparation of
DPR for
installation of
Tertiary
Treatment
Plant and
Allied
and sanction

works

from
Government
of
Maharashtra.

up to 13" May,
2023

| Initiating the

tender process
for actual

execution of

up to 14™ July,
2023

10" February
2023.
(Tender ID:
2023_AMCA
872121 1)
3 Bids
received.
Tender
opening is in
process.

City Iing_ihccr_';
Chhatrapati ‘
Sambhajinagar 1
Municipal

Corporation.

F\gfee srars #fhe 90.3.33 comrection note.docx
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of _

Sr.No | Proposed Activity Action Taken/Time Schedule for Responsible
' Proposed Activity to be completed Officer /
Organization
the project [ -
work until
issue of the
i work ordcr._“w i =
| | Accordingly approximately 24 Months
commeficing from 14" July 2023 (i.c.
after issue of work order for actual |
execution of the project) Will be required
_ ; to lay underground pipeline network.
| i
B | The work of the laying of | [ 1.[ Preparation [ Oct  2023(for  the || Commissioner.
' the Underground Pipeline of technical | portion within MIDC! Chhatrapati
| Network for the plan & | Boundary Limit) ' | Sambhajinagar
transportation  of  the Salimats |i Municipal
treated water from the 4| Fuseien «of | JULFA02). ! Corporation
treatment plants to the : Tj::a o MonthsE!& Authorities
Jindustrial units is ||~ Tmm’;’;m | mencing from 14 || MIDC and AITL.
required to be undertaken | | | 1 July 2023

. Aurangabad

| Township

MIDC &
Industrial
Limited

by the

(AITL) authorities in
their Areas. The technical
plan of the work along
with the estimate of the
expenditure required for
the completion of the
work of laying down of
the underground pipeline
network is required to be
prepared and executed by
MIDC & AITL

authorities., Tertiary

|
N 4
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' _-i’roposed Activity

Action Taken/Time Schedule for
Proposed Activity to be completed

| Responsible
Officer /

Organization

L

treatment is required to |

be given to the sewage

and  other industrial
cffluents for minimizing
COD and BOD
effluents and sewage, so
that the sewage water can
be safely used for the

industrial purpose instead

of dumping the sewage
clsewhere, and

discharging the treated

water in Kham River.

in the |

The  Industrial  Units
Operational in the MIDC
| & AITL
required to be encouraged

areas  are

for promoting the reusec
of the treated water for
Bottle Wash, Gardening,
' Watering the Plants on
the road dividers etc.

The industrial units. are
required to sensitize for |

| encouraging, the use of |

| treated water for

industrial purpose, other
the

than drinking

purpose.

April 2023 to July 2025

1
|

MIDC |

Division, |

Executive
Engineer,
| Civil
Aurangabad  for
MIDC Areas only.

April 2023 to July 2025

—_—

Executive

| Engineer,
Civil Division, |
Aurangabad  for |
| MIDC Areas only. |

MIDC
|

| The Builders Association
functional in Aurangabad
. Corporation Limits and

Chhatrapati
Sambhajinagar Municipal Corporation

Commissioner,

will initiate the reuse of it’s treated water

1) City
Engineer,
Chhatrapati
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Responsible ll

|
|
—

—

Sr.No | Proposed Activity [
Proposed Activity to be completed | Officer /
i _ | ()rganizatif)_rl
'the fringe area have | for road and building construction | Sambhajinagar
! consented for using the | activities, order for which will be issued | Municipal
Ctreated water for the | till 15" March, 2023. Corporation.
construction purposes 12)Deputy Directior |
; and to encourage the Eommissiones; Eibrand of Town
ki BN St e Sambhéjinagar Municipal Corporation Planning
for promoting the has also taken meeting with builders Chhatrapati
installation of the sewage association ‘on 26® Aug, 2022 B Sambhajinagar
Waler mealment pants i encourage them to use treated water for | Munieipal
| the society, for treatment their projects. | Corporation.
| of Grey water and |
Ithcrca-ﬁcr, IEE B X et As per UDCPR, it is mandatory fori
| e isaic. fuated yealor lor Group Housing  Schemes  having |
' Cleaning, Gardening and tenements more than 100 to install
| Flasting i hesocieties. sewage treatment plant in order to reuse
grey water for non-potable purposes.:
This condition is strictly followed by
i : Chhatrapati Sambhajinagar Municipal
| | Corporation while giving building
| permissions for such Group Housing
Schemes.
(7. For the purpose  of | For the transportation of treated water on | Cily__b " Engineer
transportation  of  the | construction sites stand post have been | Chhatrapati
} treated water on the | erected for filling of tankers and Standard ! Sambhajinagar
| construction  sites, the | Operating Procedure (SOP) will be | Municipal

said water is required to
be

tankers,

transported

significant colour codes.

' The preventive steps

are also required to be

through |
having |

finalized by 15" March 2023.

| Corporation

F\efta s 1= 90.3.33 correction note.docx
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Sr.No ‘ Proposed Activity Action Taken/Time Schedule for Responsible I
! Proposed Activity to be completed Officer / ]
Organization !

initiated to ensure that the
treated water is not used r
for drinking purpose
accidentally by  the
workers working on the

construction sites.

8. I’dssﬁit}f can be | A condition in the building permission | Deputy Director of
explored to insert, a|has been incorporated in UDCPR and | Town Planning &
condition in the building | being followed while giving building | Assessor &
construction permission | permission. To promote installation of | Collector of Taxes
in the Municipal and | STP and reuse of grey water CSMC will | Chhatrapati
Industrial limits, for the | propose incentives in the form of | Sambhajinagar

use of the treated water | concession in property tax for such group | Municipal

on the construction sites, | housing scheme from the financial year [ Corporation.

for construction purpose | 2023-24.
and as an incentive,
- concessional benefits in
the Municipal Taxes can
be extended to the end

user of treated water.

[9. ' The exact quantity of Executive
| water required by each of | 31 March, 2023 to 30" April, 2023 Engineer, MIDC
'the  industrial units Civil Division, |
| functional and operation Aurangabad  for

in the Waluj, Shendra, MIDC Arecas only.
Chikalthana, MIDC is '
required to be ascertained

and thereafter, the
quantity of treated water .

that can be safely used by |

the said industrial units
can be finalized by the | i ?
| MIDC authorities.

F:\ufta wans /1 90.3.23 correction note.docx
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Sr.No Proposed Activity Action Taken/Time Schedule for Responsible
Proposed Activity to be completed Officer /
| Organization

' The requisite quantity of | Execution of pipeline network timeline | Commissioner.

 treated water required by | has been mentioned in point no.2. Chhatrapati
each of the industrial Sambhajinagar
units could be | Municipal
transported, through Corporation.
dedicated  underground

pipeline network from the
treatment plants to the
concerned units.

[ 10. The work of the laying | Execution of pipeline network timeline | Chhatrapati 5

down of the dedicated | has been mentioned in above point no.2. | Sambhajinagar

underground pipeline | The funds for the pipeline network | Municipal

| network for the | outside corporation area will be provided | Corporation,
transportation of treated | by MIDC. Specific MOU for utilization | Executive

; water from treatment | of water will be executed between | Engineer, MIDC
plant to industrial units in | Chhatrapati Sambhajinagar Municipal | Civil Division, |
‘ MIDC industrial areas is | Corporation & MIDC. ! Aurangabad for |

required to be executed MIDC A e
and operated by the By 31* July 2025 (for portion within
MIDC ’ ' MIDC boundary limit)

[ 4 The requisite norms and | CPCB has alreadi* given Reutilization ' Commissioner,
' the chemical composition | norms for treated water. Reused water of | Chhatrapati
iof the quality of water | requisite quality will be provided by | Sambhajinagar
| required by each of the | CSMC, after establishment of tertiary | Municipal

industrial units, | treatment plant. Corporation,
(excluding the Food, | Executive

Pharma and Brewerage i Engineer, MIDC
industrial use) is required | Civil Division,
to be studied and | Aurangabad  for |
determined accordingly | MIDC Areas only.

those units who required |

the treated water as per

the chemical composition

Fo\efa @ars 912 90.3.33 correction note.doex
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the gardening purposes in

the gardens, road
dividers. cleaning
purpose in the Slaughter
Houses, Garbage
Processing Industries,
Safari Park etc.

A detailed feasibility

report in respect of the

| use of treated water in the

Industrial Areas is
required to be  prepared

by the MIDC authorities.

| water for the following purposes like
of Roads,
Plantation within Dividers, Washing and

Development Gardens,
cleaning of roads, public toilet, fire
fighting purposes and for the agricultural
purposes. The total quantity of the treated
water currently being reused is around
3.1 MLD.

A detailed feasibility report in respect of
the use of treated water in the Industrial
Areas is required to be prepared by the
MIDC authorities within Six Months i.e.
March 2023 to 31* August, 2023

Municipal
Corporation

Executive
MIDC

Division,

Engineer,
Civil

Aurangabad

for

Sr.No | Proposed Activity Action Taken/Time Schedule for I_{_(;s_[;-(;ns.itile_ - ]
Proposed Activity to be completed Officer / '
i Organization
of the treated water
discharged from the |
| treatment plant, can be i
| supplied with the treated |
water through the
dedicated undergr(mndi
pipeline network.
Botimated| 30 % weted | For MIDC area norms will be finalised as ’
waiter:oi bk sleny souse ‘ per requirement from 31% March 2023 to
and utilized for the 31° May 2023. '
manufacturing and
processing purpose in the
industries.
'12. | Treated water discharged | The Chbhatrapati Sambhajinagar | Commissioner,
from the treatment plant, | Municipal Corporation has already | Chhatrapati
can also be utilized for initiated the reuse of its treated sewage | Sambhajinagar

MIDC Areas only.
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' Sr.No | Proposed Activity Action Taken/Time Schedule for Respmlé—
Proposed Activity to be completed | Officer /
Organization
13. The express consent of | Six Months | Exceutive
 the industrial units, for | March 2023 to 30™ August 2023 Engineer, MIDC
. ' the reuse of treated water Civil Division,
| s required to be obtained Aurangabad  for
! ‘ by MIDC. MIDC Areas only.
| 14, | To organize awareness | Awareness camps for promotions and | C hhatrapal_i "
camps in the Industrial | sensitization in group housing society to | Sambhajinagar
Areas and the Group | use treated water for cleaning, flushing, | Municipal
Housing Societies, for | Gardening purposes are being organized | Corporation.
the  promotions and | by Chhatrapati Sambhajinagar Municipal |
sensitization of the public | Corporation & MIDC and a discussion |
in general and stake | with various stake holders are going on :
holders for use of treated | continues basis.
water for Non-drinking | March 2023 to 30" April 2023 Executive
| purposes including the Engineer, MIDC
l process of Civil Division,
| Manufacturing, Aurangabad  for
| Gardening, Flushing and | MIDC Areas only.
Cleaning purpose. ;
'15. | The Builders, Developers | Chhatrapati Sambhajinagar Municipal | Commissioner |

and Structural Engineers
can be encouraged, for
using treated water on the
construction sites purely
for the purposes.
Feasibility report to that
| effect is required to be
prepared by All Planning
!Authorities appointing a
consultant for preparation
and submission of DPR.

Corporation will initiate the reuse of it's -
treated water for road and building
construction activities, order for which
be till  15th
Chhatrapati Sambhajinagar

Corporation has also taken meeting with

will issued March.

Municipal

builders association to encourage them to

use treated water for their projects.
Timeline for Preparation of DPR for |

Tertiary Treatment Plant is mentioned in |
as mentioned in Point No.2.

Chhatrapati
Sambhajinagar
Municipal
Corporation &
MIDC/AITL

Authorities.
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et MAHARASHTRA INDUSTRLQQAELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)

Telephone-024-2342188

P 0240-2349 No/TB-I/ A 33V1E3  /of2023

Fax-0240-2342186 Office of the Executive Engineer,
MIDC Civil Division Aurangabad.

Web: http:/ www.midcindia.org
pate: 20y 12023

E-mail : eeaurangabad@midcindia.org

To,

The Municipal Commissioner
Municipal Corporation
Aurangabad.

tion plan in

Sub:- Regarding submission of preliminary time bound ac )
1 Green Tribunal,

compliance with the orders passed by the Hon. Nationa
Western Zone, Bench Pune in O.A. No. 29/2020 Suraj Ajmera Versus
Municipal Corporation, Aurangabad vide orders dated 21.09.2022.

Ref:- 1) The orders dated 21.09.2022 passed by the Hon.National Green

Tribunal, Western Zone, Bench Pune. o
2) Minutes of meeting dated 06.12.2022 held in the office of District

Collector, Aurangabad.

With reference to above, “ feasibility report for usages of treated sewage from

Aurangabad Municipal Corporation’s STP for non potable purposes in MIDC Industrial area
around Aurangabad” is submitted along with the copy of MOU signed on date 07.10.2021
between MIbC & Navi Mumbai Municipal Corporation for use of treated sewage from Navi-
Mumbai Municipal Corporation’s STP to industries in TTC Industrial Area. It is to submit
that MOU to be signed between Aurangabad Municipal Corporation and MIDC shall be on
the similar lines of this MOU signed between Navi Mumbai Corporation & MIDC.

Submitted for information & further needful please.
Thanking you

D.A. 1) Feasibility Report
iij) Consumption of water for major Industries in Waluj I/A.
iii) Copy of MOU Signed between Navi Mumbai Municipal corporation & MIDC

\

8@% s QP
) Pra! L TC’\L‘r 6’%
A\ HED } O EA AR Executive *‘ngi?n/—cté\r,

g’%\e'“tﬁ 8 % ~~—;':.)"(€‘.::ﬁ}‘:ﬁ\"l~( i i s

€ : SR — ()/ C MIDC Civil Division,
8-'a'ngabad RRAE Aurangabad.
pu

Copy Submitted to Collector, Collector Office, Aurangahbd for favour of

information please.
Copy Submitted to The Chicef Engincer, (HQ) MIDC, Mumbai for favour of

information please.
Copy Submitted to Chief Engineer, MIDC, Aurangabad for favour of

information please.
Copy Submitted to Dy Chief Executive, Officer (Env), MIDC (HQ), Mumbaj

for favour of information please.
Copy : Deputy Engineer PA-II MIDC Civil Division MIDC Civil Division

Aurangabad for information
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION

(Government of Maharashtra Undertaking)

FEASIBILITY CUM CONCEPT NOTE ON

USAGES OF TREATED SEWAGE FROM AURANGABAD
MUINCIPAL CORPORATION’S STPS FOR NON POTABLE
PURPOSES IN MIDC INDUSTRIAL AREAS AROUND
AURANGABAD
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Concept Note

Maharashtra Industrial Development Corporation has developed
Industrial Areas at Aurangabad, Chikalthana, Waluj and Shendra near
Aurangabad City. Water requirement of these Industrial Areas is being
catered from the surface water source at Jaikwadi Dam at: Paithan. MIDC
have provided 72 MLD capacity Waluj Centralised Water Supply Scheme for
supplying water to Waluj, Aurangabad & Chikalthana Industrial Area. This
water supply scheme is running to its designed capacity. The break up

quantity of water supbplied through scheme is as below.

1.  Waluj Industrial Area ' 34.00 MLD
II. Chikalthana Industrial Area 06.00 MLD
III. Aurangabad Industrial Area 01.20 MLD
IV. Villages nearby Waluj, Chikalthana 13.00 MLD
V. CIDCO Waluj Mahanagar 05.50 MLD
VI. Outside Consumers 03.50 MLD
Total 63.20 MLD

Now MIDC is implementing another water supply scheme of 72
MLD capacity with Jaikwadi Dam as a source of water, to feed the water to
Shendra & Jalna Industrial Area and Shendra Node of Shendra-Bidkin Mega
Industrial Park of DMIC. The work of pipelines & water treatment plant is
completed and work of Jackwell, Pump house & power substation is in
progress and likely to be completed within © months. Presently 20 MLD water
is being supplied through this scheme and in first phase it is proposed to

supply 36 MLD water.
As per the orders passed by Hon NGT Pune, possibility or

recycling of water from STPs constructed by AMC is to be explored.
Accordingly, Hon Chief Secretary, Maharashtra Government has conducted
meetings on 5/8/2022 and 18/08/2022. It is instructed to submit.
preliminary feasibility report for possibility of using treated sewage (recycled

water) for non-drinking water requirement of various Industrial Areas.

Accordingly, this office has studied the requirement of water for non-drinking

w—ti

i
|
e — |
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purpose of each industrial Area and possibility of use of recycled water for

non-drinking purpose. The observations made are summarised as under.

1) Aurangabad Industrial Area:
’ This is the oldest Industrial Area developed by MIDC on 34.95

Ha land near Aurangabad Railway Station. The area is fully developed and

) handed over to Aurangabad Municipal Corporation. The total water
consumption of this Industrial Area is only 1.20 MLD, out of which
industrial consumption is only 0.50 MLD. Aurangabad Industrial Area is |

within the boundary limits of Aurangabad Mun101pa1 Corporation. The

e

- consumption of water for industrial use is.very less and non- drinking water

= —.

requirement is much more less. Providing recycled water supply distribution

!

network for such small quantity is not viable.

2) Chikalthana Industrial Area
Chikalthana Industrial Area is developed by MIDC on 633.18 Ha .

The area is fully developed and handed over to Aurangabad Municipal
Corporation. The water consumption of this Industrial Area is 6.00 MLD,
out of which consumption for industrial use is 4.00 MLD and domestic use
is 2.00 MLD. The water consumption of major industries having water
connection size of 50 mm & above is only 1.70 MLD. Non-drinking water

reqtiirement will be only 1.00 MLD (25% of the total Industrial ,Water

P —@————— ¢ —@

'Requirement). Providing recycled water supply distributic_)n network for such

small quantity is not viable

3) Waluj Industrial Area

Waluj Industrial Area is the largest Industrial Area developed by
MIDC along Aurangabad-Pune Highway at a distance of 10 km from [
Aurangabad City. The area is developed on 1514 Ha land. Out of this total !
1514 ha land, Residential Zone is developed on 250 Ha Land. The area is‘.‘i
fully developed and many mega/large/medium and small-scale industries
are gone into production, Total water consumption of Waluj Industrial Area

.s'21.00 MLD. The break of this total water consumption is as below.
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Sr | Water
No Type of Industry | Consumption Remark

in MLD |
1 | Small/medium units 710 The water |

. . . consumption is
) Having water connection size P

50 mm & below

mainly for drinking &

domestic use

2 |Large Units having water 7.20 The recyéled water
connection size 50 mm | | could be used except'
&above for drinking &
(Engineering/Automobile domestic use ’
Industries) |

3 Large Units having water 6.70 The water is used for

) connection size 50 mm production and
&above ( therefore recycled
Pharmaceutical/Braveries water couldn’t be
Industries) used. Recycle water

requirement is only
for gardening. Many
| of Industries have
| Z.L.D. Consent

List of industries having water connection of 50 mm dia

and above is submitted.

As mentioned in above table, the use of water for small
size units is generally for drinking & domestic purpose only. The number=
of such units in Walyj is around 1430. The total non-drinking water“f
requirement for fhese small-scale industries is only for gérdening &

plantation which is negligible. There are around 45 major water .
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.not be used for production process in breviaries and pharmaceutical

. breviaries is just 5% of the total consumption. The water consumption of

consuming units in Walyj Industrial Area having water connection size
of 50 mm and above. The total water consumption for these units is 14

MLD. Out of these 45 units, 24 units are pharmaceutical and beverages.

Beverage Industries require water as raw material. Recycled water could

units. Recycles water could be used for gardening & toilet flushing.
Besides this, major water consuming industries have obtained Zero
Liquid Discharge Consent from MPCB and they recycle the water within

their plant itself. Thus recycled water requirement for pharmaceutical &

such units is 6.70 MLD. As per the action plan submitted to Hon NGT, it
is proposed to exempt Food, Pharmaceutical and Beverage Industries
from the policy of the promotion of the use of tréated water for

manufacturing & processing purpose.

‘ For major engineering & automobile units recycled water can
be used for mainly for toilet flushing, outdoor wateriﬁg, cooling tower,
Boiler feed, gardening etc. The total water consumption for these units is
7.90 MLD. Besides this non drinking water requirement for small scale
units is only for gardening & toilet flushing. Considering these facts, the
overall non-drinking water requirement for Waluj Industrial Area will be
around 25% of the tétal water consumption which works out to around

5.00 MLD (25 % of 21 MLD). -

To abate the industrial pollution, common effluent treatment
plant (CETP)of 10 MLD capacity is set up by Industrial Association of
Waluj Industrial Area in association with Maharashtra Industrial
Development corporation (MIDC) and Maharashtra Pollution Control
Board (MPCB). The work of design, construction, installation,
commissioning and operation & maintenance of CETP on BOOT basis is
entrusted to M/s SMS Infrastructure Ltd Nagpur for the period of 17
years. The CETP is functional since June 2011. Presently CETP is
functioning at 4 to 4.50 MLD capacity. The period of operation of CETP
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as per the contract is upto May 2028 i.e. 17 years from the date of
commissioning.

MIDC has laid 3.20 km length HDPE pipe line from CETP
to Kham River for disposing treated cffluent at the disposal point in
Kham River approved by NEERI. The copy of approval is enclosed
herewith. As per this approval letter and consent given by MPCB,
the treated effluent shall be used for non-drinking purpose and
only surplus treated effluent shall be discharged at approved
location in Kham River. For the discharge norms of the effluent,
MPCB is the Government's statutory author_ity. The effluent is being
&eated as per norms set by MPCB in the consent to operate. The copy
of the consent to operate is submitted for information.

As mentioned .above, since it is mandatory to reuse the
treated effluent for non-drinking use and only surplus treated effluent
from CETP is to be discharged at the approved disposal point in Kham
River, it is proposed to recycle & reuse the treated effluent on land for
gardening, tree plantation and cooling purpose |

However the industries have not giveh consent for
utilization of the recycled water due to operation cost higher than
MIDC water rate. In this regard, meeting was arranged by WETP
officials, MECC, CMIA, MASSIA officials, CETP 6perator & MIDC
officials. It is decided in the meeting that issue of recycling of treated
effluent needs to be dealt on top priority and to see alternative option

for treatment of treated effluent to potable standard, as the Reverse

W O WU OO O — O — O — O — O — O — O —

Osmosis system is not viable option. The treatment cost of reverse
osmosis system is quite high and treated effluent will be costlier than
the pure water. Therefore the industries are not willing to take

recycled water. For the existing industries lease agreements are

already executed and there is no clause about use of recycled water. It

will be necessary to enforce the existing industries for using recycled®

water to the extent of minimum 25% the total water consumption.

Necessary policy decision about this is required to be taken for

'
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existing plot holders. For new plot holders clause regarding use of
recycle water shall be incorp'olrated after policy decision. ‘

M/s Kavan Technology (P) Ltd Mumbai have submitted the |
‘proposal of their patented solution of treatment of waste water based i
on Soil Biotechnology System for which estimated cost is around Rs
810.50 Lakh for potable standard and Rs 731.50 for agriculture use
water (CAPEX for 5 MLD capacity;) and OPEX under this system is Rs
14.10 per cum which is less than MIDC's water rate.

Accordingly, MIDC has undertaken the work of providing
Pilot plant of 10 cum capacity at CETP Waluj costing Rs 12.00 Lakh. -
- The work of providing pilot plant is likely fo be completed in Feb 2023.
After successful operation of bilot project, proposal for implementation
of this scheme will be taken in hand |

In addition to above, MIDC is constructing 4.00 MLD
capacity sewage water treatment plant in Residential Zone of Walyj
Industrial Area. This work is likely to be completed within 6 months
and after completion of the work 4.00 MLD treated sewage will be

available for catering non drinking water requirement for Walyj

industrial Area.

Under these circumstances, it is seen that the
_ requirement of non-drinking water for Waluyj Industrial Area is around
5 00'MLD and could be fulfilled by treated effluent/ seWage from CETP
& STP. MIDC will have surplus treated sewage and no further recycled

water will be required from Aurangabad Municipal Corporation.

4) Shendra Industrial Area
MIDC have developed Shendra Industrial Area at a distance

of 20 km from Aurangabad along Aurangabad-Jalna Highway on 865_
Ha land. The area is fully developed. Water consumption of major”
industrial units is around 4.00 MLD. Non-drinking water requirement

will be only 1.00 MLD (25% of the total Industrial Water Requirement).
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Providing recycled water supply distribution network for such small
quantity is not viable.

Hon Collector, Aurangabad convened the meeting on
06/12/2022 for discussing further lines of action in compliance with
orders issued on 21-09-2022 passed by Hon. Nationél Green Tribunal,
Western Zone, Bench Pune in O.A. No 29/2020. During the meeting, it
is instructed to submit feasibility report and requirement of treated
water quantity per industrial units within 15 days to Aurangabad
Municipal Corporation.

Government of Maharashtra have issued GR No
201709111500058325 dated 1 1—09—2017; for recyéling treated sewage
from STP in Navi Mumbai Municipal Corporation to 'VéSi, Koper-kerne
& Airoli Industrial Areas. Photocopy of the GR is submitted for
information. As per this GR, the said scheme is undertaken under

Amrut Abhiyan of Central Government. The implerﬁenting agency 1is

- Navi Mumbai Municipal Corporation. On these similar guidelines,

project of recycling of treated sewage from Aurangabad Municipal
Corporation’s STP could be taken in hand for Waluj Industrial Area for
5.00 MLD capacity provided that Aurangabad Municipal Corporation
shall provide undérground pipe line network for the transportation of

treated water as per the desired norms from treatment plant to door

| step of industrial units in Waluj Industrial Area. waever. in such

case, treated water from STP Waluj & CETP Walyj is required to be

discharged in Kham River at approved location.
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9 MAHAR&SHTRA PQLLUTE@E\ CONTROL BOARD

:::( 22‘11%:51(:1750362/24010437 T Kalpataru Point, 2nd and
Website: htt /4024058/4023516 INRIIELTI 4th floor, Opp. Cine Planet
Pi//mpch.gov.in - Cinema, Near Sion Circle,

Email: jdwater@mpcb w@n&' i i
gov.in 4 , Mumbai-400022

ST 7 Sion (E), Mumbai
RED/L.S.l (R14) Date: 18/01/2022
No:- Formatl.0/)D (WPC)/UAN
No0.0000122640/CR/2201000759
To, M"f
M/s. SMS Waluj CETP Pvt Ltd S
Plot No.-Q-1, Part I & II,MIDC Waluj &%
Gangapur,Aurangabad-Aurangabad Your Service fs Our Duty

Sub:  Renewal of Consent to Operate for Common Effluent Treatment
Plant under RED category.

Ref: Consent to operate granted vide letter format 1.0 BO//D/WPC)/UAN NO
000017521/R/CC-1703002113 dtd 30.03.2017

Your application No.MPCB-CONSENT-0000122640 Dated 29.09.2021

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the:Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is.considered and the consent is hereby granted
subject to the following terms and COﬂdIthﬂS and:as detailed in the schedule I, II, Il & IV
annexed to this order: ;

1. The Renewal of consent is granted for period upto 31.12,2026

2. The capital investment of the project is Rs.23.16 Crs. (As per C.A Certificate
submitted by industry Existing Cl is Rs. 21.17 Crs + Expansion/Increase in C.I.

- Rs. 1.99 Crs)
3. 'Consent is valld for:

‘Combmon Efﬂuent Treatment Plant The dally quant|ty of
industrial effluent to be treated shall not exceed

4,
On land for gardemng and
. cooling by the industries o
1. |Trade effluent 10000 lAS per Schedule and excess at designated
point approved by NEERI &
|MPCB ,
2. |Domestic effluent 1.2 . |As per Schedule- |On land for gardening
o | . :
r L - ]
| | M/s. SMs Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT- 0000122640/QMS POG _F02/00 ‘ page1of 10
' —\4— S

C} Scanned with OKEN Scanner



521

Condmons under Air (P& CP) Act, 1981 for air emissions:

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and dlsposal of hazardous waste:

35.3 Chemlcal sludge Secured Landfill after
1 |from waste water 23 [M/Day TSDF treatment
treatment B
. |To Authorized
2 |5.1 Used or spent oil 100 Ltr/A |Reprocessing Rgpf‘rocessor

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Lo ger:to Board server .
11. The CETP shall comply With' ard Circular issued vide No

MPCB/JD/(WPC)/B:201113-FTS- 0056 dtd 13 11.2020 for implementation of Colour as a
parameter as per MoEF & CC GSR 325-E dtd 07.05.2014 & GSR No 978 dtd 10.10.2016

The CETP shall comply with the Directions issued by the Board vide No
MPCB/JD(WPC)/Dir-B-210127-FTS-0179 dtd 27.01.2021

. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal) !

12.

Signed by: Dr. Y.B.Sonmkli@:: 4
Joint Director (WPC)
For and on behalf of,

Iy

/J 1 029339

N

- *
e

\ — -

ﬁt‘ﬁ?ﬁ"” iR Tan:action/DRINRIL

1 | 240000.00 |MPCB-DR-8275 08/10/2021| RTGS

2 | 5000.00 |MPCB-DR-8375 20/10/2021 |NEFT

3 | 10000.00 |TXN2201001188  |11/01/2022|Online Payment

Earlier balance fee of Rs 10000 is considered for increase in CI.

M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/.QMS.PQG_FOZ/OO

Page 2 of 1¢
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Copy to:

1. Regional Officer, MPCB, Aurangabad and Sub-Regional Officer, MPCB, Aurangabad |

Tht.ey are directed to ensyre the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Sion. Mumbai

—

522

M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00
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In case of SSI Unit, BOD of Maximum of 800 mg/l and COD of maximum 1800 mg/l will
be allowed to inlet of CETP. All other specific parameters including colour shall be
complied before disposal to CETP. In case of other, primary and secondary treatment is

SCHEDULEA
Terms & conditions for compliance of Water Pollution Control:

As per your application, you have provided Common Effluent Treatment Plant
(CETP) with the design capacity of 10.0 MLD.

The Consent is valid for collection, storage and treatment of Industrial and
Domestic Effluent conforming to the inlet standards specified here under:-

0

6.0 to 9

i i A

(1) |pH
(2) |Temperature 45 C
(3) |Oil & Grease 10
(4) |Phenolic Compounds ] 5.0
(5) |Ammonical Nitrogen (as N) 50
(6) Cyanide (as CN) N 2.0
7) |Hexavalent Chromium ( as Cr+6) 2.0
@) Total Chrgmium (astr) 20 N
(9) |Copper (as Cu) 3.0
(10) |Lead (as Pb) 1.0 B
(11) |Nickel (as Ni) 3.0
(12) Zinc (as Zn) 15 -
(13) |Arsenic (as As) 0.2
(14) |Mercury (as Hg) 0.01 o
(15) |Cadmium :1.0
(16) |Selenium (as Se) - 0.05
(17) |Fluoride (as F) 15
(18) |Boron (as B) , - 2.0
(19) |Colour . 150 Platinum Cobalt Unit

required to meet consented standards before disposal to CETP.

Note: :
i) All Large & Medium Scale Units irrespective of the quantity of effluent will have to
achieve the standards as prescribed in the letter of Consent issued to them
individually under the Water (P & CP) Act 1974, Air (P & CP) Act 1981, Hazardous
Waste (M&H) Amendment thereto before discharging the effluent into CETP

i)

C]

Treatment and disposal for combined Industrial and Domestic efﬂuent.Treatmenﬁ
The CETP authority shall provide comprehensive treatment system consisting of
primary / secondary and/or tertiary treatment as is warranted with reference to
influent quality for strong stream and weak stream and operate and maintain the
same continuously so as to achieve the quality. of the treated effluent to. the
following standards: '

M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.P06‘_F02/.00.
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1

B PH B 6.0 t0 9.0
s ___ BOD 3 Days 27 peg.C 30
I 3 ===
” _ COoD 250
E 4 , Suspended Solids 100
[j 5 Fixed Dissolved Solids 2100

Shall not exceed more than 50 C above

J 6 Temperatur
i ) P € ambient water temperature

Oil & Grease 10
Ammonical Nitrogen (as N) 50
i 91e 3l T.KN R 50
10 Nitrate Nitrogen 50
11 Phosphate as P & 5
12 81 ~ Chlorides : 600
13 Sulphate (as S04) . 1000
14 Fluoride (as F) % 15 ) B
15 Sulphide (as'S) viosi5 ¥
16 |Phenolic Compound (as C6HSOH) ¥
17 Total Residue Chlorine 7 1
18 : Zinc (as in) . 15
19 ' ron J5i 3
20 Copper (as Cu) ; 3 -
21 : Trﬁvaleint Chromiumﬁ : 2 i .
22 - Manéqnese 2 v -
23 } Niclie;l o 3 o
/ 24 "Arsenic (égAs) E . 0.2 N
25 Cyanide (as CN) 3 0.2
26 - Vanedium . 0.2
27 ) Lead (as Pb) . 0.1 ]
28 Hexavalent Chromium 0.1
29 Selenium (as Se) 0.05
30 Cadmium (as Cd) 0.05
31 Mercury (as Hg) 0.01
32 Pesticides _ Absent .
| , _ 90 % survival.of fish after 96 hrs in 100 %
33 Bio Assay Test - offleunt - :

/7‘8 =

.

M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00 Page 5 0f 10
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Iur 150 Platinum Co:palt Unit
Note:-
i. Al efforts should be made to remove colour and unpleasant odour as per as
possible.

i. If the CETP is not able to achieve the outlet parameters, then all the members
and the said Society would be individually and jointly responsible and liable for
legal actions under the provisions of sections 47 of the Water (Prevention &

Control of Pollution) Act, 1974.

D] Disposal: The treated effluent shall be used on land for gardening and by cooling
by the industries through proposed recycling network and excess treated efflunet
shall be stored in holding pond for few days before disposal at designated point
approved by NEERI & MPCB. In no case, the treated effluent shall find its way to
any-location other than the prescribed mode of disposal as above.

2. A] As per your consent application, you have provided septic tank and soak pit
treatment for the Domestic effluent. '

B] The-Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards. :

Not to exceed

Suspended Solids
2 BOD 3 days27°C Not to exceed : 30

C} The treated sewage shall be recycled:for secondary purposes to the maximum
extent and remaining shall be disch “on land for gardening within premise
after confirming above standards 10 case, sewage shall find its way for
gardening / outside factory premlses

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

lndus’mal Coolmg, spraymg in mine
pits or boiler feed

2. |Domestic purpose . 150

M/s. SMS Waluj CETP pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00 Page 6 of 10 p
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o

P . D 376 g EHLS 4B

3, &fOETlsilng whereby water gets polluted 0.00
x Pollutants are easily biodegradable -

4 Z(Focessmg whereby water gets polluted

; W poliutants are not easily 0.00
iodegradable and are toxic

5. Garqening B b, 0

6. The dApplicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-I
Terms & conditions for compliance of Air Pollution Control:

1. As per your a.pplication, you have provided the Air pollution control (APC) system and

erected following stack (s) to observe the following fuel pattern:
Acoustic
7 KVA Enclosure 7 | Ltr/Hr _

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary speciﬁ(‘;atiqns_» and operation thereof or alteration or
replacement/alteration well before its life'.come to an end or erection of new pollution
control equipment. ,

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
.equipment, other in whole or in part is necessary).

’ SCHEDULE-HI '
Details of Bank Guarantees:
) Renewal of Tob Operation and
1 | Consentto T:kig extgndeed Maintenance of Continious | 30.04.2027
. Operate CETP
Towards
Renewal of Rs 5.0 compliance of the
2 | Consent to Lakﬁs 15 Days condition of Continious 30.04.20a7
Operate disposal of N
treated effluent )
| sa-
M/s. sms Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.&’OG_F02/,00 ‘—;’—‘\7(;(\_/0[ ';)
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SCHEDULE-1V
General Conditions:
The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for. different industrial applications within
the plant i ’

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion lo B all also be provided. The measurement
of insertion loss will be done at different poil t 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set'and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operatibn of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste. o

6. The applicant shall not change or alter the quantity, quality,
temperature or the mode of the effluent/emissions or haz
equipments provided for without previous written permission of
‘not carry out any activity, for which this consent has not been gr

the rate of discharge,
ardous wastes or control
the Board. The industry. will

anted/without prior consent
of the Board. .
s e e . . T \—\
M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00° |
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r7p'The industry shall B _

' . en Dk B i -
to maintain clean andsure that fugitive emissions from the activity are controlled so as
8. The industry shal safe‘ environment in and around the factory premises.
towards consent an;tlblw1|§.qua|‘tel‘|y statement in respect of industries obligation
evidences (format pollution control compliance's duly supported with documentary
at can downloaded from MPCB official site).

9. The industr T, .
to the MPCI?,y. shall submit official e-mail address and any change will be duly informed

10. Thei T . ‘ .
ndustry shall achieve the National Ambient Air Quality standards prescribed vide

Government of India, Notificati _
aFEHERs. , Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as

. T:]:nf:atrd I?Stewes its rights to review plans, specifications or other data relating to
Il SEEP OV the treatment of waterworks for the purification thereof & the system
for the d'5D0_5§| of sewage or trade effluent or in connection with the grant of any
consent _condltlons.. The Applicant shall obtain prior consent of the Board to take steps
to e_sFabllsh the unit or establish any treatment and disposal system or an extension or
addition thereto. _

12. The. il\dugtry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to. Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments; the production process connected to it shall

be stopped.

16. The applicant shall
pollution control faci

provide an alternate electric power source sufficient to operate all
lities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycﬂe/reproce§s/réuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board's officers during

their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and £nvironmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be proyided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the (low. No effluent shall be adm‘itted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in

designed and provided collection system.
21. Neither sterm water nor discharge from other premises shall be allowed to mix ‘with

the effluents from the factory.

L . ' . R

M/s. SMS Waluj CETP Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00 ) Page 9 of 10
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22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day

time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other

Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be

- & & & M A A A A A ANA ™M,

maintained.

28. The applicant shall bring minimum 33% of the available open land under green (
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on {

31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to S specifications or other data relating to '
plant setup for the treatment of W \_erwork .for the purification thereof & the system {
for the disposal of sewage or trade’ effluent or in connection with the grant of any
consent conditions. {

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the ‘

prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
. (second Amendment) Rules, 1992. '

31. The Applicant shall obtain necessary prior permission for providing additional control {
| equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution !
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the

i in thi )
services rendered in this behalf. .
Lhs certificate s digitally & electronically signed.
_..—/ : ——
e <s waluj CETP Pt Ltd/CR/UAN No.MPCB-CONSENT-0000122640/QMS.PO6_F02/00 _ _Page 10 of 10
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e Rokesh BKummar ~ _ -
Scishtist & Head Gt
il NEER‘I’WHDQ:‘.WQ Scpu;q,’bcf A0 g
o ‘ ' "
= DPR for Waluj CETT |
DC/Dy.CEO{Env.)2161/2008 of dated 180972008
Y ta above sutject matter and reference.
y hins.been_examifigl with respact to desien_Tow, design_eonept. B (
i_x 7 reat the expgcted-wastowater flow ol 10 M LD. i
E - . ‘hc DPR has bwn reviwed tarfier and comments/ supsestions have e
' incorporaled.
)y o “The disposal freated cfiluent should go 1o the Kham River aller pussing through
_ . - polishipg system based on the natural system swith @ retention time o 0.5-2.0 days. .
- The disposal:point in the river shall be assessed based on water quality and hydraulic T
) modelingAo indicate adequate di lution.
,, + Trealed effluent after proper assessment for quality should be wtilized for gardening -
or any other purposes. ~—
| «  The DPR has been cvaluated on technical aspects, MIDC may examine the linancial
¢stimate on ifs own,
We wish to communicate our approval [or the same., However, NEERI shall not be
responsible-dor any poor workmanship and failure of the system/cquipments for any ather
reason afler implementation, Qur report is primarily based on material (report) supplied — «
to us and therefore any inferences drawn are based on the samn. iy
With regards,
Campe—"
(st
CC: Director NEERI, Nagpur ’
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MEMORANDOM OF UNDERSTANDING between MIDC and NMIMC -~ .., .

; {For Supply of recycled treated Sewage water) o ol

‘This Memorandum of Understanding is executed between Mahavrashtra Industrial

(

Development Corporation (in short *MIDC”) having registered FHead Office at
f}jdyog Sarathi. Mahakali Caves Road, Marol Industrial Area, MIDC. Andheri
fast, Mumbai —~ 400093 AND Navi Mumbai Municipal Corporation (in short

TR IR A T

i “NMMC”) having its head Office at Sector 15A. Plot No. |, Palm Beach Road. CBD
, i éclapur. Navi Mumbai 400614 on this O'F day of 0 o, %o lbery. 2021,
d ;
3 p )

i >
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This Memora
ndum of Uy
nder ing is i
' erstanding is in pursuance with the dircetions issued by Urban

Development D
c P
partment,  Government of Maharashtra vide G.R. No, Sankirna-

2016/P.K.259/UD- ¢
33. dated 30" November, 2017 Policy for recycling and reusing of

Scwage lrcaled ! i rban cas A 0 nru 2 ; 4
. CIT\ 501'\ [CA ! i
SC]) l )0‘ ;. AMRU | Campalgn of Ccmral (iOVCrﬂl”e”l - Administ Elli

approval for processed sews
\ processed sewage treatment and recycling project in Navi Mumbai City and
same shall form part and parcel of this covenants.

THE MEMORANDOM OF UNDERSTANDING WITNESS AS FOLLOWS:

1. MIDC will give Right of way to NMMC for laying water pipelines subject 10 condition
that no pipeline should come in the alignment of road development work or otherwise,
for any damages. NMMC will be responsible. Repairs and Maintenance and replacement
of the pipelines/specials/watermeters/connections AND allied infrastructure and works
as per requirement shall always be done/ attended by NMMC. |

2. NMMC will provide recycled treated sewage water (maintaining Lhe Quality paramelers
as per attached schedule communicated to the NMMC vide letter C45122 dt. 06/07/2017)

1o the industries in T.T.C. MIDC industrial.

3. NMMC will provide 40 MLD recycled trealed sewage water 10 th"e industries in MIDC

TTC industrial Arca. llowever recycled treated sewage water supply will be done initially

by 7.00 MLD (approximately) and will increase gradually as decided in the mccling

xecutive Officer. MIDC with NMMC on 21st Jan 2020 as per
511 di 20/05/2020.Maintaining the quality

chaired by the Chief E
s of thie meeting vide Jetter no A34

minute
parameters of the reeycled (reated sewage waler will be the sole responsibility of NMMC.

4, NMMC will providethe pipelines and atlied infrastructure for distributing recycled treated

sewagg waler 1o TTC industrial Area. NMMC will provide recycled trealed sewage water

up to the door steps of induslrits.

¢ work of treated scwage water distribwtion system will be done

5. Reparing and maintenanc
by NMMC  forever
UNDI-‘.RS'\'/\NDING

/ for the aperative period ol MEMORANRANDUM  OF

Py

. (o) )
NAVI HUMBAY !JUN!CIP}XL CORPORATION

—2F—

(} Scanned with OKEN Scanner



534 | o ,129

© 0. a. NMMC VY "
will construct Elevated storage reservoir (ESR) in MIDC arca.

b s aa mtmimmt omem

et b i Sl el st bt b i 5
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b. NMMC shall bare the cost towards ESR and will be treated as lossee of'the MIDC
tor plotied area dedicated to ESR as per prevailing policy of MIDC.

¢. NMMC will install individual water meters (o every plot holders.

d. The billing of recycled treated sewage water supply {o the industries in I'TC
industrial arca will be responsibility of the MIDC., |

e. MIDC will raise the bills to the plot holders and the payments received will be
“reimbursed to NMMC as per actual receipts and not as per metered quantity at
LSR.
{. MIDC will levy 2.00 % service charges 10 NMMC on account of the treated sewage

‘water billing in TTC industrial area.

7. Treated sewage water supplied 10 industries in MIDC TTC Indl Area will be charged @
Rs.18.50/- per cubic meter. There will be increase of 10 % in the rate by every three years

as per NMMC DO letter no CE/1695/2018 dt 03/08/2018.

8. As per Government Resolution dated 30/11/2017 issued by Urban Development
Department. Government of Maharashtra vide G.R. No. Sankirna 2016/P.K.259/UD-33.
dated 30" November. 2017 policy for recycling and reusing of sewage treated water in
Urban Areas, us¢ of treated sewage water in MIDC area is mandatory and the same shall

form the part and parcel of his MEMORAUDUM OF UNDERSTANDING.

v

0. All disputes as regards 10 quality of treated sewage water and maintaining regular reports
at plot holder/consumer end, water meter out of order and its functioning. pipeline
{cakages, water losses, recovery of water charges and all other disputes related to entire

recycled treated SCWage water scheme shall be resolved by the NMMC. Necessary treated

sewage water supply agrecments shall be exceuted by NMMC. MIDC and the plot holder

as tripartite agreements.

/

ngmesr {1105
> ) CIEY MNGINRER
Mumbai - 92 NAVI HUMBAL uumghmn CORPORATION

e f T
it iC,
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ILis cxpressly agreed by and between the MIDC AND NMMC hat any dispute arising
out afthis MEMORANDOM OF UNDERSTANDING will be adjudicated by the cours

in Indin shall have jurisdiction ta tey and adjudicate such disputes specifically between

MIDC and NMMC,

This MEMORANDOM OF UNDERSTANDING is at-will and may be modified with

the mutual consent of the both partics,

Seal and Signature,

Chief Engineer (HQ)

For Maharashtra Industrial Development Corjporaiion Bl e,

City Engincer \\“

gy {02
{.’v;umbm - 03

L : oY EfRGIAEER
For Navi Mumbai Municipal Corporation v yyypar MUNICIPAL CORPORATION

Date : 0”@[10“—021 .

Place : CBD Belapur.
Navi Mumbai.

—29 —

=
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Collector & District Magistrate, Aurangabad

Collector Office, Aurangabad
Administrative Building, Fazalpura, Aurangabad
® : (0240) 2331 0772334501, Fax — 2338394, email —abdcoll@gmail.com

0.No. 2023/NGT/STP/Home Date : 27.02.2023

To,

The Hon’ble Principal Secretary,
Urban Development Department,
Govt. of Maharashtra, i
Mantralaya, Mumbai.

Subject : The Original Application No. 29/2020 — Suraj Pradeep Ajmera Vs.
The Municipal Corporatien, Aurangabad.
Ref :- 1) The orders dated 21.09.2022 and 08.02.2023 passed by the

Hon’ble NGT.
2)  Your office letter dated 14.02.2023.
3)  Communication letter dated 16.02.2023 submitted by this office.
4) Your letter dated 17.02.2023.
Respected Sir,

With reference to the above subject and in continuation with the letter
dated 17.02.2023, it is hereby humbly submitted as under:

Sr. Proposed Activity Time within whichthe | Responsible
No. Proposed Activity will be Officer/
, completed Organization
1. |The water requirement of the|This is  descriptive | Aurangabad
Waluj, MIDC area per day is 20.81 | information. Municipal
MLD \a:*hereas, the requirement of This activity - can be Corporation/
water in the Industrial Units at completed after the: MIDC/
Shendra MIDC per day is 7.23 : CIDCO/
MLD. a) Appointment of PMC, AITL/ DMIC
Out of the 1830 existing v Erepeettion st TR,
industrial units in Walyj MIDC | 4™

Scanned with CamScanner




537

area,

19
Brewerage Units, cannot use the

Pharmaceutical,

c) Comﬁletion of tender
process by AMC and

through dedicated underground
pipeline network, from STP Plants
to the concerned industrial units,
wherein the said water can be
used for the manufacturing and

PMC.
'b) Preparation of DPR,
And

¢) Completion of tender
process by AMC and

treated water for the processing, | jssuance of work order.
manufacturing and  drinking
purpose. Whereas out of the 307
Industrial Units at Shendra
MIDC, 8 Pharmaceutical,
Brewerage and Food Industrial
Units cannot use the treated water
for  manufacturing, process
drinking purpose.
The Food, Pharmaceutical and the | This  is  descriptive | Aurangabad
Brewerage industries are thus, | information. Municipal
required to be exempted from the This activity can be _Corporation/
policy of the promotion of the use completed after the:  MIDC/
of treated water for | CIDCO/
manufacturing and processing o) ppaiR R EHIC. AITL/ DMIC
i b) Preparation of DPR.

And

¢) Completion of tender

process by AMC and

issuance of work

order. '
The Sewage Water- which is|This is  descriptive | Aurangabad
treated in Sewage Treatment | information. Municipal
Plants of Municipal Corporation, This activity can -' be | Corporation/
at ~ Kanchanwadi,  Padegaon, completed after the: MIDC/
Jhalta, Saleem Ali Sarowar is b CIDCO/
required to be transported 8) Appoiptment, of AITL/ DMIC

Qrannad with FamQUrannar
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processing purpose that can be
safely used for the agricultural
lands of the adjacent land owners
who have consented for the use of
treated water for Horticulture,
through the underground pipeline
network.

The work of the laying of the
underground pipeline network for
the transportation of the treated
water from the treatment plants
to the industrial units is required

AITL authorities in their Areas.
The technical plan of the work
along with the estimate of the
expenditure the
completion of the work of laying

required for

down of the underground pipeline
network to be
prepared and executed by MIDC
& AITL authorities.

is . required

Tertiary

to the sewage and other industrial
effluents for minimizing COD and
BOD in the effluents and sewage,
so that the sewage water can be
safely used for the industrial
purpose instead of dumping the
sewage elsewhere,
discharging the treated water in

Kham River.

to be undertaken by the MIDC &

treatment is required to be given |-

and

The industrial units operational in
the MIDC & AITL areas are

issuance of work
" order.
This is  descriptive Aurangabad
information. Municipal
L LR Y | s
completed after the: MIDC/
- : CIDCO/
a) Appointment of AITL/ DMIC
PMC.
b) Preparation of DPR.
And il
©) Completion of tender |
process by AMC and
issuance of work
order.
This is descriptive | Aurangabad
information. j_ Municipal
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required to be encouraged for
Promoting the reuse of the treated
water for Bottle Wash, Gardening,
Watering the Plants on the road
dividers ete.

This activity can be
completed after the:
a) Appointment of PMC.

b) Preparation of DPR.
And
c¢) Completion of tender

process by AMC and
issuance of work order.

Corporation/
MIDC/
CIDCO/
AITL/ DMIC

The industrial units, are requi_red
to sensitize for encouraging, the
use of treated water for industrial
purpose, other than the drinking
purpose,

This is
information.

deseriptive

This activity can be
completed after the:.

a) Appointment of PMC.

b) Preparation of DPR.
And

¢) Completion of tender
process by AMC and
issuance of work order.

Aurangabad
Municipal
Corporation/
MIDC/

| cipcoy

AITL/ DMIC

Association
Aurangabad

The Builders
functional in
Corporation Limits and the fringe
area have consented for using the
treated water for the construction
purposes and to encourage the
Group Housing Societies for
promoting the installation of the
sewage water treatment plants in
the society, for treatment of Grey
water and thereafter, for the use

Cleaning, Gardening and Flushing

in the societies.

of the said treated water for|

This i descriptive

information.

This activity can be
completed after the:

a) Appointment of PMC.

b) Preparation of DPR.
And

¢) Completion of tender |
{ process by AMC and

issuance of work order.

Aufaﬁgabéd
Municipal
Corporation/
MIDC/

- CIDCO/

AITL/ DMIC

Qranned with CamSrannear
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E(-’E 9.9

quantity of treated water that can
be safely used by the said
industrial units can be finalized by

the MIDC authorities, The

b). Preparation of DPR.
And

c) Completion of tender

process by AMC and

8. | For the purpose of transportation { This is  descriptive Aurangabad
of the treated water on the | information. Municipal
construction sites, the said water | rqic  activity can be ‘Corporation/
is required to be transported | ., loted after the: 'rxll:])):c{/
through tankers, having 2) Appointment of PMC. ATTL/ DMIC
significant color codes. : ;

b) Preparation of DPR.
The preventive steps are e
also required to be initiated to |
ensure that the treated water is | €)' Completion of tender
not used for drinking purpose | process by AMC and
accidentally by the workers | issuance of work order.
working on the construction sites..

9. | Possibility can be explored to|This is  descriptive | Aurangabad
insert, a condition in the building | information. Municipal
construction permission in the “This activity can be Corporation/
Municipal and Industrial limits; | completed after the: MIDC/
for the use of the treated water on ] el RCIDCO/
the construction sites, for 2) A.ppomtment PG AITL/ DMIC
construetion. purpose and as an | b) Preparation of DPR.
incentive, cc;ncessional benefits in [ And ‘
the Municipal Taxes can be ¢) Completion of tender
extended to the end user of process by AMC and
treated water. issuance of work order.

10.| The exact quantity of water |This is descriptive Aurangabad
required by each of the industrial information. Municipal
units functional and operation in This activity can - 'be Corporation/
the Waluj, Shendra, Chikalthana, completed after the: MIDC/
MIDC is required to be| : CIDCO/
ascertained and thereafter, the 8) App olgtment g PMG. AITL/ DMIC

Seanned with CamSeranner.
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requisite quantity of treated water | issuance of work order. |

required by each of the industrial
units could be transported,
through dedicated underground
pipeline network from the
treatment plants to the concerned

units.

—

11. | The work of the laying down of | This s descriptive | Aurangabad
the dedicated underground | information. - Municipal

pipeline  network for the|mpis activity can be Corporation/

transportation of treated water | o mpleted afterthe: ‘MIDC/ .
from treatment plant to industrial ; iy | CIDCO/ :
a) Appointment of P C.. AITL/ DMIC

units in MIDC industrial areas is
required to be executed and | b) Preparation of DPR.
operated by the MIDC. And 4
1) Completion of tender
process by AMC and |
issuaﬁce of work order. . .

O

12.| The requisite norms and the | This =~ is  descriptive Aurangabad.
chemical - composition of the | information. ' ‘Municipal

quality of water required by each | mpis aetivity <ol : be Corpmmw
of the industrial units, (excluding | sompleted after the: MIDC/

the Food, Pharma and Brewerage : < {CIDCO/ -
o e i e B Appointment of PMC. 1 yypy ) pmic
studied and determined | b) Preparation of DPR.
accordingly those units who And HES
required the treated water as per| c) Completion of tender
the chemical composition of the | process by AMC and
treated water discharged from the | jssuance of work order.
treatment plant, can be supplied ik RN
with the treated water through the

dedicated underground pipeline
network.

Estimated 30% treated i .

Qranned with CamScanngr
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water can be safely reuse and
utilized for the manufacturing and

processing  purpose in  the
industries,

130

Treated waler discharged from
the treatment plant, can also be
utilized the gardening
purposes in the gardens, road
dividers, cleaning purpose in the
Garbage
Processing Industries, Safari Park
ete. A detailed feasibility report in

for

Slaughter  Houses,

respect of the use of treated water |

in the Industrial Areas is required
to be prepared by the MIDC
authorities, i

This is  descriptive

information.

This activity can be
completed after the:

a) Appointment of PMC.
b) Preparation of DPR.
And

c¢) Completion of tender
process by AMC and
issuance of work order.

Aurangabad Bk

Municipal
Corporation/
MIDC/

CIDCO/ ..

AITL/ DMIC

14.

The express consent of the
industrial units, for the reuse of
treated water is required to be
obtained by MIDC.

This  is
information.

descriptive

This activity can be
completed after the:

a) Appointment of PMC.
b) Preparation of DPR.
And

c¢) Completion of tender
process by AMC and
issuance of work order.

Aﬁrangabad
Municipal
Corporation/

| MIDE/

CIDCO/
AITL/ DMIC

15,

To organize awareness camps in
the Industrial Areas and the
Group Housing Societies, for the
promotions and sensitization of
the public in general and stake
holders for use of treated water

This is
information.

This activity can be
completed after the:

a) Appointment of PMC.
b) Preparation of DPR.

descrlptive

rateatiad, | 120

Municipal

Corporation/ -

MIDC/
CIDCO/
AITL/ DMIC

Crannad wbith Nam cf‘ﬂrfﬁﬁﬁ
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for  Non- drinking ™ purposes
including ~ the  process  of
Manufacturing. COnrdoning,

And

¢) Completion of tender|
process by AMC and |

Flushing nnd Cleaning purpose. | 1.0 ance of work order.
16.[ The Builders, Dovelopers and |This I8 descriptive Aurangabad
Structural  Engineers can  be | information, Municipal
encournged, for using  trented gy petivity  can be | Corporation/
water on the construction Hitﬁﬁl compktcd afterbhen i1 MIDC/
purely = for the  purposes. |'aipco/ B
a) Appointment of PM;C T ArTL DMIC o

Feasibility report to that effect is

required to be prepared by All
Planning Authorities appointing a

consultant  for preparation and

b) Preparatian of DPR
And

) Complet:on of tender

submission of DPR. process by AMC and|
| issuance of work order.

17. | A pre- Feasibility Report on usage | This is dgs_cxiptive Aurangabad
of treated Aurangabad = from | information. i i Municlpa]
Corporations = STPs for — 10n= | my.sc activity can - be | Gg;porgtlgg/ el
potable: purposes - in MIDC completed aﬁerthe MIDC/
Industrial =~ Area  has  been|. L CIRCOY s
submitted by the Executive ) App‘”“t‘“e“t of PMC. AITL/DMIC |

Engineer, MIDC, Civil Division,
Aurangabad in the office of the

Collector & District Magistrate,

Aurangabad, may be carried ont
for achieving the purpose.

| issuance of work order.

b) Preparation of DPR.
And

¢) Completion of tender |

process by AMC and

In compliance with the orders dated 08.02.2023 passed by‘.l:h’.e" Hon'ble NGT,th&' el

date-wise time bound action plan for the appointment of PMC by the Municipal

Corporation, preparation of DPR.by the PMC, and the initiation and completion =
of the tender process and issuance of work orders by the Mumc:pal Corporahon

is once again submitted as under:

. Srannad with CamSrARRSr
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Sr. Proposed Activity Time within Remark
No. which the
proposed
activity will be 1
completed | . :
1 | Appointment of PMC for the | Up to 13t [The Tender hasﬂ.heen- |
preparation of DPR for | March, 2023. PUb]i§h9d for
installation  of  Tertiary apgmntpmgﬂt of P M(c},;n-
Treatment Plant. . b it ipal B
. - (Tender ID:
2 | Preparation of DPR for | Up to 13t May, 2023 AMCA_87212i_1).
installation of  Tertiary | 2023. The process is initiated
Treatment Plant and allied by th.e icipit
- Corporation,
works and Sanctioned by the Aurangabad.
Government of Maharashtra. ;
3 [ Initiating the tender process | Up to 14th July,
for actual execution of the | 2023.
project work until issued of ;
the work order.

As such, you are requested to kindly bring the above facts to the kind notice of

the Hon’ble National Green Tribunal.

{

Hence, submitted with due respect.

- Date: 27.02.2023
"' Place: Aurangabad,

1t
&8  iev
24
—_— S

Astikki

- District Collector,
Aurangabad

Sranned with CamSrannar

L f
imaf Pandey, IAS

J



Tel. - (0240) 2331184

Municipal Corporation Aurangabad
EPABX Tel. : (0240) 2333536 - 40 ¢ GAR
]

Website: www.aurangabadmahapalika.org
Email: commissioner@aurangabadmahapalika.org

Out. No/AMC/Dy.Eng/Drg/ 347%/2023

To,

Hon. Principal Secretary
Urban Development Department-2,

Mantralay, Mumbai-32.

Subject : Original Application No.29/2020 .
Suraj Pradeep Ajmera vs Aurangabad Municipal Corporation.

Reference : 1. AMC -2022/Cr.No.210/Navi-24 letter Dt. 06/02/2023
2. Meeting held under the chairmanship of Hon. Chief Secretary

dt, 07/02/2023

Date : 2%F 02 /2023

3. Letter By AMC Mo/AMC/EE Drg./188/2023. Date-07/02/2023
4. NGT Order According to case no 29/2020 Date- 08/02/2023

5. Letter by AMC Out. No/AMC/Dy.Eng/Drg/330/2023 Dt :14/02/2023
6. AMC-2022/Cr.No.210/Navi-24 letter Dt. 21/02/2023

Respected madam,

With reference to the letter received from your office vide reference no.6 it is

directed to submit clear time bound action plan in mentioned pro-forma mentioning

specific dates.

Accordingly the report is being submitted as per below-

MIDC area per day is 20.8|MLD whereas,
the requirement of water in the
Industrial Units at Shendra MIDC per
day is 7.23MLD.

Out of the 1830 existing industrial
units in Waluyj MIDC area, |9
Pharmaceutical, Brewerage Units, cannot
use the treated water for the processing,
manufacturing and drinking purpose.
Where as out of the 307 Industrial Units
at Shendra MIDC, 8§ Pharmaceutical.
Brewerage and Food Industrial Units can
not use the treated water for
manufacturing, process and drinking
purpose.

MIDC

Sr. Proposed Activity Time within which the Responsible
No. Proposed Activity will be Officer/Organization
completed
1 The water requirement of the Walyj | Timeline has to be provided by | MIDC Authorities

Scanned with CamScanne
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MIDC Authorities

2

The Food, Pharmaccutical a Qfﬁ
re

Brewerage industries are thus. re

be exempted from the policy of the
promotion of the use of treated water for
manu facturing and processing purposes.

Timeline has to be provided by
MIDC

The Sewage Water which s treated
in . Sewage Treatment Plants  of
Municipal Corporation, at Kanchanwadi
Padegaon. Jhalta, Saleem Ali Sarowar is
required  to be transported  through
dedicated under ground pipe line netwaork,
from STP Plants to the concerned
industrial units,

wherein the said water can be used for the
manufacturing and processing  puspose
that can be safely used for the agricultural
lands of the adjacent land owners who have
consented for the use of treated water for
Horticulture, through the underground

Approximately 24 Months
commencing from 14th July
2023 (i.c. after issue of work
order for actual execution of
the project)
(Annexure-1 attached herewith
separately)

City Engineer
Aurangabad
Municipal
Corporation.

pipeline network.

The work of the laying of the underground
pipe line network for the transportation of
the treated water from the treatment plants
to the industrial units is required to be under
taken by the MIDC & AITL authorities in
their Areas. The technical plan of the work
along with the estimate of the expenditure
required for the completion of the work
of laying down of the underground pipeline
network is required to Dbe prepared
and executed by MIDC & AlTL
authorities. Tertiary treatment is required
to be given to the sewage and other
industrial effluents for minimizing COD
and BOD in the effluents and sewage, so
that the sewage waler can be safely used
for the industrial purpose instead of
dumping the sewage -elsewhere, and
discharging the treated water in Kham

River

Approximately 24 Months
commencing from 14th July
2023 (i.e. after issue of work
order for actual execution of

the project)

(Annexure-1 attached herewith

separately)

Aurangabad
Municipal
Corporation, MIDC
Authorities/AITL ‘e
Authorities

MIDC

The industrial units operational in the
MIDC & AITL areas are required to be
encouraged for promoting the reuse of the
treated water for Bottle Wash, Gardening,
Watering the Plants on the road dividers.

Etc.

Timeline has to be provided by
MIDC / AITL

Authorities/AITL ]
Authorities

The Industrial units, are required to
sensitize for encouraging, the use of treated
water for industrial purpose, other than the
drinking purpose.

Timeline has to be provided by
MIDC / AITL

MIDC
Authorities/AITL
Authorities

The Builders Association functional in
Aurangabad Corporation Limits and the
fringe arca have consented for using the
treated water for the construction purposes
and to encourage the Group Housing
Societies for promoting the installation of
the sewage water treatment plants in the
society, for treatment of Grey water and
thereafter, for the use of the said treated
water for Cleaning, Gardening and
Flushing in the societies.

Aurangabad Municipal
Corporation will initiate the
reuse of it’s treated water for
road and building construction
activities, order for which will
be issued till 15™ March.
Aurangabad Municipal
Corporation has also taken
meeting with builders
association to encourage them
to use treated water for their

1) City Engineer
Aurangabad
Municipal
Corporation.

2) Deputy Director of
Town Planning
Aurangabad
Municipal
Corporation

Scanned with CamScanner



ﬁects.

As per UDCPR, it is
mandatory for group housing
schemes having tenements
more than 100 to install
sewage treatment plant in
order to reuse grey water for
non-potable purposes. This
condition is strictly followed
by AMC while giving building
permissions for such group
housing schemes.

3 | For the purpose of transpostation of the For the transportation of City Engineer
treated water on the construction sites the treated water on construction Aurangabad
said water is required to be transported | sites stand post have been Municipal
through tankers, having significant color erected for filling of tankers. Corporation

codes.

The preventive steps are also required
to be initiated to ensure that the treated
water is not used for drinking purpose
accidentally by the workers working on the
construction sites.

And  Standard  Operating
Procedure (SOP) will be
finalized by 15" March 2023.

9 | Possibility can be explored to inscrt, a A condition in the building | Deputy Director of
condition in the building construction | permission has been | Town Planning &
permission in the Municipal and Industrial incorporated in UDCPR and Assessor & Collector
limits, for the use of the treated water on being followed while giving of Taxes
the construction sites, for construction | building permission.  To Aurangabad
purpose and as an incentive, concessional | promote installation of STP Municipal
benefits in the Municipal Taxes can be | and reuse of grey water AMC Corporation
extended to the end user of treated | will propose incentives in the
water. form of concession in property

tax for such group housing
scheme from the financial year
2023-24

10 | The exact quantity of water required by The actual demand of treated | MIDC Authorities
each of the industrial units functional and | water has to be ascertained by
operational in the Waluj, Shendra, MIDC and time line has to be |./

Chikalthana, MIDC is required to be provided by MIDC |

ascertained and thereafter, the quantity of Authorities.

treated water that can be safely used by the | Execution of pipeline network

said industrial units can be finalized by the | timeline has been mentioned in Aurangabad
MIDC authorities. The requisite quantity of | Annexure-1 attached herewith Municipal
treated water required by each of the | separately Corporation
industrial units could be transported,

through dedicated underground pipeline

network from the treatment plants to the

concerned units.

11 | The work of the laying down of the | Execution of pipeline network Aurangabad
dedicated under ground pipeline network | timeline has been mentioned in Municipal
for the transportation of treated water | Annexure-1 & funds for the | Corporation & MIDC
from treatment plant to industrial units in | pipeline network  outside Authorities
MIDC industrial areas is required to be | corporation area  will be
executed and operated by the MIDC. provided by MIDC & specific

MOU for utilization of water
will be executed between
Aurangabad Municipal
Corporation & MIDC

12 | The requisite norms and the chemical | CPCB has already given Aurangabad
composition of the quality of water { norms for Reutilization of Municipal
required by each of the industrial units, | treated water. Corporation&MlDC [
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(excluding the Food. Pharma and Brewerag
industrial use) is required 1o be studied
and determined accordingly those wnits
who require the treated water as per the
chemical composition of the treated water
discharged from the treatment plant, can be
supplied with the teated water through the
dedicated nnder ground pipeline network.

Estimated 30% treated water can he
safehv  reused  and  utilized for  The
manuiacturing and processing purpose in
the industries.

Q
4&?5(:(1 water of requisite
quality will be provided by
AMC, after establishment of
tertiary treatment plant.

Authorities

Treated  water  discharged  from  the
treatment plant.  can also be utilized for
the gardening purposes in the gardens,
road dividers. cleaning purpose in the
Slaughter Houses. Garbage  Processing
Industnies,  Safari Park cte. A detailed
feasibility report in respect of the use of
treated water in the Industrial Areas in
required to bhe prepared by the MIDC
authoritics.

The Aurangabad Municipal
Corporation has already
initiated the reuse of its
treated sewage water for the
following purposes like
development of gardens,
roads, plantation within
dividers, washing and
cleaning of roads and public
toilet, fire fighting purposes
and for the agricultural
purposes. The total quantity
of the treated water
currently being reused is
around 3.1 MLD.

A detailed feasibility report
in respect of the use of treated
water in the Industrial Arcas
has been prepared and
submitted by MIDC.

Aurangabad
Municipal
Corporation

MIDC Authorities

The express consent of the industrial units,
for the reuse of treated water is required to
be obtained by MIDC.

Thineline has to be provided
by MIDC Authorities

MIDC Authorities

To  organize awareness camps in the
Industrial  Areas and the Group
Housing Societies, for the promotions
and sensitization of the public in general
and stake holders for use of treated water
for Non-drinking purposes including the
process  of Manufacturing.  Gardening,
Flushing and Cleaning purpose.

Awareness camps for
promotions and sensitization in
group housing society to use
treated water for cleaning,
flushing, Gardening purposes
are being organized by
Aurangabad Municipal
Corporation & MIDC and a
discussion with various stake
holders are going on continues
basis.

Aurangabad
Municipal
Corporation & MIDC
Authorities

16

The Builders, Developers and Structural
Engineers can be encouraged, lTor using
tremted water on the construction  sites
purely for the purposes. Feasibility report
to that effect o required to be pepared by
Al Phanmy  Authorities  appointing o

consultant for prepamtion and submission
of DPR,

Aurangabad Munieipal
Corporation will initiate the
reuse of it’s treated water for
roadd ad building construetion
activities, order for which will
be dssued Gl 153%™ March.

Aurangabad Municipal
Corporstion has  also  taken
meeting with builders

association to encourage them
to use treated water for their
projects, Timeline for
Preparation  of  DPR  for

Tertiary  Treatment  Plant s

Aurangabad
Municipal
Corporation
& MIDC/ALITL
Authorities
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mentioned in Annexure-1.
17 | A Pre-Feasibility Report on usage of | MIDC has submitted Pre- MIDC
treated  sewage  from Aurangabad feasibility report on
Municipal Corporation STPs for non- 27/01/2023
potable purposes in MIDC Industrial Area
has been submitted by the Executive
Engineer, MIDC, Civil Division,
Aurangabad in the office of the Collector
& District Magistrate, Aurangabad, may be
carried out for achieving the purpose.
Hence the report is submitted for kind perusal and for further necessary action.
(Dr. ari) jas
Commissioner & Administrator
Aurangabad Municipal Corporation
Copy to:

Hon. Collector, Aurangabad for Information.
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Municipal Corporation, Aurangabad
Executive Engineer (Drainage)

Annexure-1

Further The Aurangabad Municipal Corporation also submits its date wise time
bound action plan as regards the preparation of the DPR for the installation of the
Tertiary treatment plant as follows :

Sr.No Proposed Activity Time required Remark

1 | Appointment of PMC for | Up to 13 March | The Tender has been
the preparation of DPR | 2023 published for
for installation of Tertiary appointment of PMC on
Treatment Plant 10™ February 2023,

2 |Preparation of DPR For|Up to 13% May | (Tender ID:
installation  of  Tertiary | 2023 2023_AMCA_872121_1)
Treatment plant and allied
works and sanction from
Government of
Maharashtra

3 |Initiating  the tender |Up to 14" July
process for actual | 2023

execution of the project
work until issue of the
work order

3 '; [ {!‘ vegelve ﬂ*!’

o=
Execufive Engineer

Drainage Section
Municipal Corporation, Aurangabad
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Time within which the
proposed Activity

Organization

The water requirement of the waluj, MIDC
area per day is 20.81 MLD whereas, the
requirement of water in the Industrial Units
at Shendra MIDC per day is 7.23 MLD.

Out of the 1830 existing industrial units in
Waluj MIDC area, 19 pharmaceutical,
prewerage Units, cannot use the treated
water for the processing, manufacturing and
‘ drinking purpose. Whereas out of the 307
{ | Industrial  Units  at Shendra MIDC, 8
1 pharmaceutical, ~Brewerage ~and Food
| Industrial Units cannot use the treated water
' for manufacturing, Process and drinking |
| purpose. ;

etc such units are required to be exempted.

Rece il Hcﬁﬂ y
Fef e

Responsible Officer 7 |

As the food processing, Pharma & Breweries units do |
not use recycled water for manufacturing activities & as
these units use their own recycled water for gardening

l
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Sr.
No.

Proposed Activity

Time within which the
proposed Activity

Responsible Officer / |

Organization

The Food, Pharmaceutical and the Brewerage
industries are thus, required to be exempted
from the policy of the promotion of the use of
treated water for manufacturing  and

As above

processing purposes.

The Sewage Water which is treated in Sewage
Treatment Plants of Municipal Corporation, at
Kanchanwadi, Padegaon, lhalta, Saleem Ali
Sarowar Is required to be transported
through dedicated underground pipeline
network, from STP Plants to the concerned
industrial units, wherein the said water can
be used for the manufacturing and pmces’sing
purpose that can be safely used for the
agricultural lands of the adjacent land owners
who have consented for the use of treated
water for Horticulture, through the
underground pipeline network.

24 Months after approval
to DPR & commencement

of project

AMC Authorities

The work of the laying of the underground
pipeline network of the transportation of the
treated water from the treatment plants to
the industrial units Is required to be
undertaken by the MIDC & AITL authorities in
their Areas. The technical plan of the work
along with the estimate of the expenditure
required for the completion of the work of
laying down of .the underground pipeline
network is required to be prepared and
executed by MIDC & ALTL authorities.,
Tertiary treatment is required to be given 10
the sewage and other industrial effluents for
minimizing COD and BOD in the effluents and
sewage, so that the sewage, water can be
safely used for the industrial purpose instead
of dumping the sewage elsewhere, and
discharging the treated water in Kham River.

1 Preparation  of
technical plan &
estimate----- Oct 2023
(for the portion within
MIDC Boundary Limit)

2 Execution of

work ---- July 2025

3. Tertiary
treatment—.

Executive Engineer, MIDC |
Civil Division, Aurangabad |

for MIDC Areas only.

AMC Authorities

The industrial units operational in the MIDC &
AITL areas are required to be encouraged for
promoting the reuse of the treated water for
Bottle Wash, Gardening, Watering the Plants
on the road dividers etc. '

April 2023 to July 2025

Executive Engineer, MIDC

Civil Division, Aurangabad |

for MIDC Areas only

The industrial units, are required to sensitize
for encouraging, the use of treated water for
industrial purpose, other than the drinking
purpose.

April 2023 to July 2025

Executive Engineer, MIDC
Civil Division, Aurangabad
for MIDC Areas only

The Builders Association functional In
Aurangabad Corporation Limits and the fringe
area have consented for using the treated
water for the construction purposes and to
encourage the Group Housing Societies for
promoting the installation of the sewage
water treatment plants in the society, for
treatment of Grey water and thereafter, for
the use of the said treated water for Cleaning,
Gardening and Flushing in the societies.

AMC Authorities

]



Sr.

No.

proposed Activity

For the purpose of transportation of the
treated water on the construction sites, the
said water is required to pe transported
through tankers, having significant color
codes.

The preventive steps aré also required to
be initiated to ensure that the treated water
is not used for drinking purpose accidentally
by the workers working on the construction
sites.

— e

Possibility can be explored to insert, a
condition in the puilding construction
permission in the Municipal and Industrial
limits, for the use of the treated water on the
construction sites, for construction purpose
and as an incentive, concessional benefits in
the Municipal Taxes can be extended to the

end user of treated water. '

The exact quantity of water required by each
of the industrial units functional and
operation in the Waluj, Shendra, Chikalthana,
MIDC is required to be ascertained and
thereafter, the quantity of treated water that
can be safely used by the said industrial units
can be finalized by the MIDC authorities. The
required by each of the industrial units could
be transported, through dedicated
underground pipeline network from the
treatment plants to the concerned units.
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Time within which the Responsible Officer /
proposed Activity Organization
AMC Authorities

AMC Authorities

i o8 e e ol
March 2023 to April 2023 | Executive Engineer, MIDC

Civil Division, Aurangabad i
for MIDC Areas only |

=1

i = ______——————‘___._.——-————‘——‘
| 11 The work of the laying down of the dedicated | By July 2025 (for portion Executive Engineer, MID
underground pipeline network for the within  MIDC boundary | Civil Division, Aurangabad
transportation  of treated water from limit) for MIDC Areas only |
treatment plant to industrial units in MIDC l
industrial areas is required to be executed 1
and operated by the MIDC. !
12 The requisite norms and the chemical March 2023 to May 2023 Executive Engineer, MIDC 1
composition of the quality of water required Civil Division, Aurangabad i
by each of the industrial units, (excluding the for MIDC Areas only 'l
Food, Pharma and Brewerage industrial use) !.
is required to be studied and determined '
accordingly those units who required the] '|
treated water as per the chemical | !
! composition of the treated water discharged 'l
| from the treatment plant, can be supplied 1',
| with the treated water through the dedicated
underground pipeline network.
i Estimated 30 % treated water can be
safely reuse and utilized for the |
: manufacturing and processing purposes in 'i
| the industries.
fiy BE———— |
{13 Treated water discharged from the treatment Six Months Executive Engineer, MIDC ;
plant, can also be utilized for the gardening March 2023 to Aug 2023 civil Division, Aurangabad |
| purposes in the gardens, road dividers, for MIDC Areas only 1;
! cleaning purpose in the Slaughter Houses, .

3

Wl

.
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Sr. Proposed Activity Time within which the Responsible Officer /
No. proposed Activity Organization by 5
Garbage Processing Industries, Safari Park etc. ? \
. | A detailed feasibility report in respect of the ] :
' use of treated water in the Industrial Areas is |
required to be prepared by the MIDC ;
authorities. : . . i
14 | The express consent of the industrial units, Six Months Executive Engineer, MIDC 1
for the reuse of treated water is required to | March 2023 to Aug 2023 Civil Division, Aurangabad
be obtained by MIDC. for MIDC Areas only
15 To organize awareness camps in the Industrial | March 2023 to April 2023 | Executive Engineer, MIDC
Areas and the Group Housing Societies, for Civil Division, Aurangabad
the promotions and sensitization of the public for MIDC Areas only
in general and stake holders for use of.
treated water for Non-drinking purposes
including the process of Manufacturing, |
Gardening, Flushing and Cleaning purpose. ,
16 The Builders, Developers and Structural | With immediate effect of | AMC Authorities l
Engineers can be encouraged, for using | completion of project |
treated water on the construction sites purely | from July 2025 onwards I
". for the purposes. Feasibility report to that |
effect is required to be prepared by All !
Planning  Authorities  appointing and
submission of DPR.
{17 | A pre-Feasibility Report on usage of treated | The report is already | AMC Authorities
sewage form  Aurangabad Municipal | submitted

Corporations STPs for non-potable purposes
in MIDC Industrial Area has been submitted
by the Executive Engineer, MIDC, Civil
Division, Aurangabad in the office of the
Collector & Distract Magistrate, Aurangabad.
May be carried out for achieving the purpose.
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